263  Papérs Laid

(ii) A copy of the Review (Hindi

and English vcrsions) by the

Government on the working

of the Indian Institute of Mass

Communication, New Delhi, for
the year 1982-83.

(3) A statement (Hindi and English
versiony) showing reasons for
delay in laying the papers ten-
tioned al (2) above.

[Placed in Library. See No. LT-8 89 84)

Indian Telegraph (Fifth Amendinent)
Rules 1984

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI V.N. GADGIL) : ! beg o la: un
Table a copy of the Indian Telegraph (Fifih
Amendment) Rules, 1984  (Hindi and
Engtish versions) published in Notification
No. G.S.R. 679 in Gazettee of India  dated
the 30th June, 1984 under sub-section
(5) of section 7 of the Indian Tclegraph
Act. 1885.

[Placed in Library. See No, LT-8490 84|
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MR. SPEAKER : You come to me f
you have got anylhing more tu sav,

tUnterruptions)
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That is under my consilecation, I am
nat rejecting ir.
st g0 FHIC A0 I FTOATHIT
o §

MY. SPEAKER : Why don't you read
books ?
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If you do not read thcm you do not
follow them.

s

SHRI] SATISH AGARWAL (Jaipur) :
Sir, I want to raise a question of procedure
with regard to the verbatim  proceedings of
the House, as prescribod in 1the rules add

-in the Directions given by you. Suppose

I am allowed 10 say something, and 1 say
something which is not derogatory or
unparhiamemtary and after one minute you
say ‘*Not allowed™, that means I am no
allowed further. How is it (/nrerruptions)
Let us undcrstand 11, let the reporters
understand it and let the necwspapers also
understand it, because there 15 a lot of
confusion. Suppmse | say something, or
Prof, Tewary says something, you permit
us to say it for half a minute or so. Then
you say ‘““‘Not allowed: Shri Hariheth
Bahadur'', -

MR. SPEAKER : Afier that it 1s not
allowed.

SHRI SATISH AGARWAL : Yester-
day, | raised 4 point about Haji Mastan
and Lala, and, aftr hearing me for same
time, you said *‘Not altowed™. I find there
is not even a single hine about it in the
proceedings. Is it unparliamentary ? ‘¥hy
should it not go on record ?

MR SPEAKER : | will logk intp the
point. &1q 2@ FHY UF FIq AVAT AT
F9 agh st IWE 97|

SHRI HARIKESH BAHADUR
(Gorakhpur) : Everythitng whay they have
spoken is on record. Whatever we have
said 1s not on record.

SHRI SATISH AGARWAL : It should
not be applied retrospectively.
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